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I,  

Learned counsel Mr. B.K.Sharma with Nr. 

G.K.Thakuria, Advocate, for the applicant. 
• . 	 Learned Addi. C.G.S.C. Mr. G.Sarma, for 

the respondents. 

This application has been taken up 

unlisted on the request of Mr. B.K. Sharma On 

the ground of urgency. 

Perused the application and heard counsel 

of both sides. 

•_________ 
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The applicant has in this application 

impugned. the Order No. B32/General Thansfer 

dated the 21st August, 1996 (Annexure-3) and 

Order dated 26.8.1996 (Annxure-4). I consider 

that this application, needs not be admitted at 

this stage and it should be disposed of with the 

direction to the respondent No. 2 i.e. the Chief 

Post Master General, N.E. Circle, Shillong to 

dispose of the representation dated 27.8.96 

submitted by the applicant to him (Annexure-7 to 

this application). Accordingly the application 

is ' disposed of with the direction to the 

respondent No. 2 to dispose of the aforesaid 

representation dated 27.8.1996 (Annexure-7) with 

a yeaking order within one month from the date' 

of/iceipt of the copy of this order. it is 
• 

S • 	 Ill.. I5•i..s. •S) S ••SI•• 

(contd.to Page No.2) ' 
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31. 10.96 furtHer 	directed 	that 	the 	operation 	of the 
order 	No. 	B32/General 	Transfer 	thted 	21.8.96 

-' (Annexure-3) and order dated 26 8 96 (Annexure- 

4 4Y shall be )rzept in abeyance by the responden' 
J. 

pending disposcIl of 	he aforesaid representation 
by the respondent No. 2,. 

The applicant is at liberty to approach 

• 	. this Tribunal if she is still aggrieved with the 

order to be issued by thecspondent No. 2 on. her 
representation. 

The Application is disposed of. No order- 
'as to costs. 	 . 

Copy 	of 	the 	order 	be 	supplied 	on 	the 
counsel of bath 	sides. 	 . 

., 
Member 

;. 
I 
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BEFORE THE CENTRAL AU4INISTRATIVE TRIBuNAL::(JWAHATL BENCH 

O.A. No 	 of 1996 

BETWEEN 

- Srnt, Tb. Shyarna Devi, 
Asstt. Postmaster:, Parcel Branch, 
Irnphal RSt Head Post Office, 
Imphal, M&iipur, 

... Arnlic&it 

I  

The Union of India, 
represented by the Secretary to 
the Government of India, 
Ministry of communication, 
Department of Posts, 
Dak Bhavan, New lhi-1. 

The Chief Postmaster General, 
N.E. Circle, Shillong, -79 300 1 

3fShri R.K. Bi swan ath Singh, 
Sr. Superintendent of Post Of fice, 
Manipur Division, Irnpha1795001 

Shri S. Kalachand Singh, 
Sub-Postmaster, Manttipukhur:i Sub Post Office, 
Mantripükhuri, Manipur. 

The Postmaster, 
Imphal Fad Post Of fi, 
Irnphal-79 5001. 

Respondents' 

DETAILS OF APPLICATION 

1, PARTICULARSOF THE ORDER AGAINST W1CH 

THE APPLIC ATLON rs MADE : 

The applon is directed against the malafide 

order of transfer of the applicant by the impued order 

No. B.32/Geral Transfer dated 2Rx 21.8.96 issued by the 

Senior Supdt. of Post Offices, Maniput Division, Imphal - 

Shri R.K. Biswanath Singh - reondmtNo.3. 

I 
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2, JURISDICUON OF THE TRIBUNAL : 

he p1icant declares that the subject matter of 

the application is within the jurisdiction of this Hon 1 ble 

Tribunal. 

LINITA']ION 

The applicant further declares that the instant 

application has been filed within the limitation period 

prescribed under Section 21 of the Ainistrative Tribunals 

Act, 1985. 

FACTS OF THE CASE : 

	

4. 1 	That the applica nt is a citizen of India and a 

permanent resident of Manipur and as such, she is entitled to 

all the rights, protecticns and privileges guaranteed by the 

Constitution of India. 

	

4.2 	That the applicant is presently irking as Asstt. 

Posthaster at Irnphal Head Post Office, Imphal which is a 

Higher Selection Grade..II post in the pay scale of Rs.1600-2660/- 

That the applicant entered into the serviced of the 

Department of Posfs in the year 1970 (12.1.70) and on cornple-

tion of 16 years of service, she was granted the Lower Selection 

Grade (LSG) with effect from 12. 1.86 under the Biennial Cadre 

Review (in short 3CR) Scheme. Be it stated here that under 

the 3CR Scheme issued under No. 221/89_PE.I dated 11.10.91 

an incumbent as indicated therein on completion of 16 years of 

service is entitled to get his promotion to LSG and then on 

Contd. .. .P/3. 
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completion of 26 years of service, the incumbent is 

entitled to get further promotion to HSG-II. As indicated 

in the scheme itself, his time bound promotion after 

completion of 16 years is to the pay scale of Rs.1400-.2300/-

and thereafter on competitOfl of 26 years of service  

the next time bound promotion is to the pay scale of 

Rs.1600-2660/-. The first promotion to the scale of Rs,1400-

2300/- is called Lower Selection Grade and the next 

promotiOflt0 the scale of s.1600-26OO/- is called FigIE 

Selection Grade-Il. The post of Asstt. Postnaster is in 

HSG_II as has been identified pursuant to the BCR Schne. 

The post of Sub-Postoastet in respect of which tha instant 

application is conceied is neither in the LSG nor in the 

HSG.-II. The applicant craves leave of this liDn'ble 

Tribunal to produce a copy of the Biennial Cadre 

Review Scheme at te time of hearing of the instant O.A. 

4.4 	That the applicant states that her promotion 

on completion of 26 years of service under the BCR to the 

next higher grade i.e. HSG-II in the pay scale of Rs. 1600- 

2660/- is long overdue. The applicant as stated above, 

had entered into the services of the Deparneflt of Posts 

on 12.1.70 and she has completed 26 years of service in 

January 1996 and thus entitled to be promoted with effect 

from January 1996. 	 - 

4.5 	That the applicant states that at present she 

I s the senio rrno st i cumben t due for promotion under the 

time bound promo tion scheme to HSG II in the pay sc a). e of 

Rs.1600-2660/-. bwever, the respondent No.  3 in sheer 

violation of the BCR Scheme and the principle of posting 

S 

Con 
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the seniouno st incumbent, has been rn&ing appointment to 

the post of Asstt. Postmaster (HS.II) from amongst the 

junior, persons in the gradation list. In this connection, 

mention may be made of the incumbent at Si. No. 29 of the 

gradation list viz. Md. Abdul Manab Sheikh who was earlier 

given the officiating appointment to the post of Asstt. 

Postmaster in total disregard of seniority of the applicant. 

L-bwever, on her representation making grievance against such 

illegalities, eventually she has been posted as Asstt. 

Postmaster vide Memo No. B_32/Potation Transfer/Pt.IV dated 

26.7.96. By the said order, it hs been mentioned that 

said Md. A.M. Sheikh who was junior to the applicant will 

on joining of the applicant as Asstt. Postmaster shall 	rk 

as Postal Assistant, Imphal Head Office. 

A copy of the said order dated 26.7,96 is annexed 

herewith as NNEJRE1. 

Further a copy of the Gradation List AxImEl as 

published vide No. 86/GL/PWcorr dated 24.9.94 

(relevant portion) is annexed as NE)JR. 

4.6 	That pursuant to the said order of appointment, 

the applicant joined her duty. as Asstt. Postmaster and has 

been discharging her duties to the satisfaction of all 

cncerned. When the impugned order of transfer was issued 

by the re spon den t No • 3 m a). afi de and in colour able exe rci se 

of power, by te said order dated 21.8.96, the applicant who 

has been officiating as Asstt. Postmaster Imphal 1-40. is 

sought to be posted as Sup-Postmaster, Mantripukhuri Sub 

Post Office vice one Shri S. Kalachand Singh (Fespondent No.4) 

S 

Contd... . 
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A coof the said order dated 21.8.96 is 

annexedtewith as ?NNEXURE-3 

4.7 	That the applicant states that the aforesaid 

order of transfer dated 21.8.96 is neither in public. interest 

nor in the exigencies of services. Same is founded on 

malafide and in olourab1e exercise of power on the part 

ofthe respopdent No. 3. The order has not been issued 

in her personal file ; but ha been issued by the respondent 

at his own initiative. The impugned order has been typed 

out by the respondent No. 3 himself. Malafide is so writ 

large on the face of the impugned order that there is not 

even any indication as tim to who will move Li rst among the 

two incumbents. On the other hand, it is mentioned in 

) the order itself that the.applicaJat would be relieved 

on office arrangement immediately. In a normal transfer 

order handing over and taking over of charge is ordered to 

be carried emoothly and a clear indication.is given In the 

order itself as to who will move first among the two 

incumbents. But in the instant case, there is no such 

indication, and at present the re5pondent No. 3 is only 

interested in releasing the applicant from her post of 

. 
	 Asstt. Posthastet. No such indication has been given in 

respect of the other incumbent i.e. the respondent No, 4. 

Be it stated here that the respondent No. 4 i.e. Shri S. 

Kalachand Singh has not been released enabling him to join 

in place of the applicant and he is still continuing at 

Man tripukhuri Sub Post Office. Be it also stated here 

that the said respondent No.42 is also not interested to 

carry out the order of transfer, but in his case, no extra 

direction, as in the case of the applicant, has been given. 
S 
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Thus he is still continuing in his original place of posting 

and has not carried out the ordet of transfer. But on the 

other hand all sore of pressure are being mounted on the 

applicant to join her new place of list posting. 1bwever, 	as 

the respondent No. 4 has not come to take over charge from 

her, the appli cant has not handed over charge to him an d has 

also not joined the new place of posting at Manttipukhuti 

Sub Post Office. 

4.8 That the applicant states that the respondent 

No. 3 out of sheer malafide and in colourable exercise of 

power got issued an order dated 26.8.96 purportedly by the 

Postmaster, Imphal H.O. to the effect ta t as per direction 

of the respondent No  3,  the applicant is ordered to hand 

over charge on the afternoon of 26.8.96 to said Md. A.M. 
_as - 

Seikh, Postal Assistant. By the said order it is further 

indicated that said Md. A.M. Sheikh will continue till joining •  

of duty by the other incumbent viz, the respondent No.4. 

Such typ e of a r ran gem en t sp cake volumes of me]. afi de an d 

colourable exercise of power on the part of 'the respondent 

No.3. There is no necessity to issue such & rection at the 

behest of the respondent No. 3 enabling a Postal Assistant 

to take over charge from the applicant. As pointed out above, 

said Shri Sheikh is much junior to the applicant under no 

circumstances and even for officiating appointment, he can 

have any better claim than the applicant. Fbwever, the 

j,applicant has not handed over her charge till date and 

' presently she is on leave. 

A copy of the said order dated 26.8.96 is 

annexed hereto as ?NEXJR!A. 

• Contd ... P/7. 
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4.9 	That the applicant states that from the aforesaid 

factual position, it is crystal clear that the transfer of 

the applicant is not in public interest and she has been 

sought to be transferred out of Imphal H.O. at the personal 

,
,interest of the respondent No. 3 and the said respondent No. 3 

in exercise of his official power has sought to victimise 

the applicant by the impugned order. By the impugned order, 

the applicant has been virtually reverted to the post of 

Postal Assistant widcrJa ic3 just after completiOn ci 19 days 

of service in the post of Asstt. Postmaster. As will be 

evident ± in the order itself, the applicant who was allowed 

to officiate as Asstt. Postmaster has been posted as Sub 

Postmaster. The said post of Sub Postmaster is neither in 

the LSG grade nor in HSG. On the other hand Nd. A.M. Sheikh 

has been allowed to hold charge from the applicant that is the 

post of Asstt. Postmaster. As stated above, on earlier 

occasion also said Nd. S}ikh was allowed to hold the charge 

of the postof Asstt. Postmaster to the deprivation of the 

applicant. By the impugned order again the applicant is sought 

to be deprived of her position1 status, resp®nsibilities and 

duties. The impugned order of transfer is virtually, an order 

of reversion which could not have been issued by the respondent 

No. 3 except with malafi-de intention. In any case such order 

of reversion could not have been issued without following 

due process of law. Such an order offends the basic principles 

underlined in Article 311 of the constitution of India. 

4.10 	That the applicant states that due to malafide' 

and colourable exercise of power, 

he appi ± cant 

has been deprived of her reQular promotion to the post of 

Con td. . . .P/8. 
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Asstt. Postiaster (HSGII) on completion of 26 years 

of service under the 6CR Scheme. As stated above, she has 

completed 26 years of service in Juary 1996 to be entitled 

to both the said tw promotions. In this connection, the 

order of promotion has been issued vide Memo No. Staff/14-1/ 

94 dated 14.10.9. Although the order of promotion has 

been issued on 14.10.96 the effective date of promotion 

has been given just on completion cE 26 years of service 

to the incumbents named in the order itself. As regards 

the Manipur Division, no promotion order has been issued 
a 	

as the respondent NO. 3 has not sent the C.R. files of the  

eligible officials deitc repeated reminders. This 

position is well reflected in the order itself. The 

applicant is the seniormost incumbents in the .LSG due 

for promotion to .HSII on regular basis. In the Gradation 

List her position is at 51. No. 9. The iricubonts upto 

Si. No. 7 had already been promoted. Now the applicant 

is the seniounost LSG to be promoted to HSGII on regular 

basis. The incumbent at 51. No. 11 has already been 
in 

promoted beingreserv'ed this category. The incumbent at 

SI. No. 8 has been dismissed from service. Thus it will 

be seen that due to the apathy and non-challant attitude 

on the part o f the respondent No. 3 the applicant has 

been deprived of her promotion to HSG.II on regular basis. 

This is nothing but sheer malafide on the part of the 

respondent No. 3. The respondent No •  3 is bent upon to 

do harm to the applicant due to his hostile and malafide 

towards the applicant. He has developed a bias attitude 

towards the applicant during the day to day official 

rks. Further he is also interested to see the applicant 

out of the Imphal H.O. so that the official accommodation 

Contd... .P/9. 
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which the applicant has been occupyiigg can be given to 

some other nearer and dearer one of the respondent No. 3. 

Once the applicant is transferred out of Irnphal H.O., she 

will have to vacate her official accommodatiOn. These are 

/ 	prese1y the reasons why the zxgkk respondent No. 3 is bent 

upon, to see the applicant transferred out of Imphal H.O. 

This has resulted into the impuied order of transfer 

even 4thout any injtition of the same in her personal 

file. As stated above, the respondent No. 3 has simply typed 

out the order of transfer and has issued the sane with the 

sole purpOse aEf to see the applicant out of Imphal H.O. 

This is precisely the reason why he has been insisting upon 

the release of the applicant unmindful of the position 

as regards the respondent No. 4. ie has not insisted upon 

the transfer and release of the respondent No. 4 and now 

the p0 si tov i s, he i s happily con tinuin g in hi s 0 t gin al 

place of posting. But on the other hand all sorts of pressure 

being mounted on the applicant to join the new place of 

posting and that too in a reverted post. This could not have 

been done witI't first cancelling the order of her promotion 

vide Mnexure-1 dated 26.7.96. Once she joins the new place 

of posting, at Sub Posnaster, she will lose her status and 

xct re spon sibi ii ty whi ch are given to her vi. de 

Annexure-i order dated 26.7.96. 

A copy of the order dated 14.10.96 is annexed 
herewith as PNEXUR. 

4.11 	That the applicant states that in the Sub Post 

Office to which she has been sough€ to be transferred, there 

is no post of LSG or.HSG-II. Same is a Sub POst Office 

manned by only tWo personnel - one is Postal Assistant and 

the other one is Sub-.Postmaster.. The post of P.A. is being 

held by another lady. If the impuied order of transfer is 

- 	Corft&.. . 
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given effect and the applicant is posted as Sub Postmaster 

the said Sub Post Office 411 have to be run by two ladtds. 

It will be pertinent to mention here that the said Sub POEt 

Office is in a reirte and ilated area and the area is 

a terrorist effected ane. From the security point of view, 

fh 	iq not at all conducive for a lady. It can easily 

be understood as to wEt what public interest would be served 

by the impugned order if the same is given effect tO. If the 

impugned order is to be implemented, the said Sub Post Office 

in a terrorist area will have to be managed by two ladies. 

Lack of security arrangement in the area is 1iown to all. 

There is no Police Station nearby to the said Sub Post Office. 

On the other hand there are vacancies (two vacancies) in the 

Imphal H.O. in any one of whjCh the applicant can very well 

be accomrrodated. 

4.12 	That the applicant states that firstly she has 

been deprIved of her of Li ci atm g p ronlo ti cn to the po st of 

Asstt. P6tmastet and when the same was redressed vide 

Pnneure-1 order, she has been &ugh to bG deprived of the 

same on the strength of the impugned order. On the other hand 

alt1Dugh she is long overdue for her regular promotion to 

HSGII under the BCR Scheme, due to malafide intention of 

the respondent No. 3, she has been deprived of the same. On the 

other hand by the impugned order she has been sought to be 

reverted from her officiating appointment to the post of 

Asstt. Postmaster and to that effect, even the juniormost 

incumbent has been ditected to take over charge from her vide  

Annexure-4 letter. Malafide on the part of the reofldent No.3 

is wmzjktxft so writ large that dven the C. R. files of the 

applicant have not been sent inspite of repeated reminders 

ontd.... P/li. 
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which would have meant her promotion on regular basis to 

HSGI I. 

4.13 	That the applicant states that on receipt of the 

transfer order, she made a representation to the reondent 

No. 3 as instructed by him. Upon a pernal interview, the 

respondent NO. 3 instructed the applicant to highlight he 

persnal and domestic grievances in her representation with 

the assuance .that he vould look into the matter. When the 

piant pointed out that the orderhas been issued malafide, 

the said respondent No, 3 directed her not to mention 

anything in her representation and to make a simple representa-

tion. The alicnt honestly believed and made a rep resenta-

tion highlighting her personal difficulties. The said 

representation was made on 22.8.96. 

A copy of the said rep resentaticn dated 22.8.96 

is annexed herewith as ?NNEXURF.6. 

4.14 	That the applicant states that her said representa- 
S 

tion has not been disposed of and having no other alternative 

the applicent thereafter filed a futther representation on 

27.8.96 followed by Advocat&s notices dated 16.9.96 and 
. 

1.10.96. 

Copies of the said representations dated 27.8.96 

and notices dated 16.9.96 and 1.10.96 are annexed 

herewith as AJRE.7, 8 and 9 respectivel y. 
. 

4.15 	Tt the applicant states that although by the 

impued order dated 26.8,96, arrahgeiient for release ofthe 

contd.... P/12. 
0 
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applicant has been purpotedIy made, same is totall y illegál 

and not sustainable more particuisri y in view of the 

• 	 provisions relating to transfer of cha rge as contained in 

• 	 P&T Menua]. Vol. IV. In this connection, Rule 42 and 43 

may be referred to. The applicnt craves leave of this 

}tn'ble Tribunal to refer to and rely upon the said provisions 

of the Rules at t1 time of hearing of the instant O.A. 

The respondent No. 3 im his malafide and colourable exercise 

of power has even ignored the provisicns of Rules in 

respect of handing over and taking over of charge. As stated 

above, the sppiicant has not handed over charge nor she 

has signed the charge report in the requisite form as 

required in case of a transfer. Thus she is still continuing 

in her post. Accordingly, it is a £ it case for passing an 

interim order towards continuance of the applica nt in the 

present place of posting as Asstt. Postmaster, Imph&. H.O. 

4.16 	That the applicnt states that it is her definite 

case that the inpugned order of transfer has not been 

initiated in her personal file ; but has been initiated 

at the behest of the respondent No. 3 who himself has 

typed out the order of transfer. In this connection, the 

relevant file containing the order of transfer and official 

note may be called for more particularly the file No.B-32 

may be called for. 

4.17 	That the.applicant states that in view of the 
S 

facts and circumstances stated above, it is a fit case for 

pasiflg an interim order as has been prayed for. If the 

interim order is not granted the applicant will suffer 

Cont'd.... P/13. 
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irreparable loss and injury. There is also no difficulty 

in passing the interim ordeE inasmuch as the respondent 

No. 4 - the other incumbent who is also involved in the 

order of transfer has not come and joined, rather he is 

continuing in his original pacm place of posting i.e. 

at Mantripukhuri Sub Post Office.gzt On the othet hand 

there are vacancies at Imphal H.O. against any one of whjCh 

• 	 the applicant can very well be continued. Further as will 

• 	 be evident from the ?nnexure-4 order, Md. A.M. SIikh 

has only been directed to take over charge from the applicant 

till joining of duty by the other incumbent namely the 

respondent No. 4. Since the respondent No. 4 has not 

joined yet in Imphal H.O. in place of the applicant, 

there is no impediment against passing of the interim 

order as has been prayed for. 

5. GRDUNDS FOR RELIEF WITH LEGAL P RD VlSI ONS : 

5.1 	For that malafide and colourable exercise of power 

being the foundation of the impued orders, same are not 

sustainable and liable to be set aside and quashed. 

5.2 	For that in the garb of the impuied order of 

transfer, 	the applicant has been sought to be reverted 

which cannot be dne in violation of the Articl e 311 of the 

Constitution of India. 

S 

5.3 	For that the applicant having been p ronoted to the 

grade of LSG on <nmpletion of 16 years of servi, she 

cannot be posted to a post which is neither LSG nor HSG_II. 

contd.... P/14. 
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5.4 	For that the applic.nt having been appointed to 

ri 
officiate in t-ha HSG-II post of Asstt. Postmaster, she cannot 

be posted as Sup-Postmaster whjh is neither LSG nor HSG 

as has been sought tobe done by the impugned order. 

	

5.5 	Fo r that the re spôn den t No • 3 having issued the 

impugned order malafide and in colc.urable exercise of power 

not in any p Tablic interest, the impugned orders are not 

sustainable and liable to be set aside and quashed. 

	

5.6 	For that the respondent No. 3 to fulfil his personal 

grudge and bias towards the applicant cannot victIme the 

applicant in exercise of his official pOWer and accordingly, 

the impugned orders are not sustainable and liable to be 

set aside and quashed. 

	

5.7 	For that the true intent and purport behind the 

impugned orders are required to be unveiled by this Hon'ble 

Tribunal and accordingly, the records pertaining to the 

case more particularly the file in which the impued order 

of transfer has been initiated may be called for and on 

perusal of the record, be pleased to set aside and quash 

the impugned order. 

5.8 	For that the reondent No. 3 could not have 

gnt issued the ziflexure- 4 order directing the juniormost 

incumbent to take aver charge from the applicant witheut 

following due process of law. 

Contd. ... .P/1. 
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5,9 	For that the applicant has got ateleast a right to 

be considered in respect of her grievances against the 

impugned orders of transfer,but in the instant case, 

the respon dent No. 3 and all other respondents have turned 

dzm a deaf ears to her represanttions and also legal 

notes issued by her Advocate. 

	

5.10 	Fo.r that the irr ugned orders having the effect of 

reversion of the applicant to lower post, could not have 

been issued and accordingly, the saidorders are liable to 

be set aside and quashed. 

5.11 For that the applicant being long overdue for her 

promotion to HSG-II on regular basis petusant to BR Schne 

the respondent No. 3 cannot withheld the same so as to 

pave the way for transfer of the app1icnt to a post X 

lower in status, duties and responsibilities. 

	

5.12 	For that in any view of the matter, the impugned 

orders are not sustainable and liable to be set aside and 

quashed. 

DETAILS OF REMEES EXHAUSTED : 

The applicant declares that she has no other 

alternative but to come under the protective hands of the 

}bn'ble Tribunal. 
I 

MATTERS NOT PREVIOUY FILED OR PENDING  

BEFORE ANY OTHER COURT : 

The ipplicant further declares that she hasnot 

filed any application, writ petition or suit in respect 

Contd. .. .P/i6. 
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of the subject matter of the instant application before any 

other ODurt, Autlority or any other Bench of the Fbn'ble 

Tribunal not any such application, writ petitLon or suit is 

p&iding before any of them. 

8. RJIEPS SOUGHT 

Undr the facts and circumstances stated above, the 

applicant most respectfully prays that the Hon'ble Tribunal 

may be pleased to admit this application, call for the records 

of the case more particularly the records pertaining to her 

order of transfer vide ?nnexure..3 (Pile No. B.32) and upon 

hearing the parties on the cause or causes that may be shown, 

and on perusal of the records, be pleased to grant the 

following reliefs : 

To set aside and quash the 	impuied orders at 

?nnexure-.3 and 4 dated 21.8.96 and 26.8.96 reectively 

¶LbzRt z direct the respondents to allow the applicant 

to continue in the post of Asstt. POsthiaster at Imph&. 

Head Office ; 

To direct the respon dents to promote the appli cant 

to HSG..II on regular basis pursuant to her completion 

- of 26 years of service in accordance with BCR Scheme 

and with retrospective effect with all consequential 

benefits of salary and seniority etc. 

• 	 (iv) cost of this application 

(v) 	Pny other relief or reliefs to which 'the applicant 

is entitled under the facts and circumstances of the 

case. 
Contd. ... 
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9. INTEIM ORDER PRAYED FOR 

Pending dbsposal of the application, the applicant 

p rays £0 r an in t e rim o r de r di r ec tin g th e re spon den ts to 

allow the applicant to ccntinue in the post of Asstt.Postinaste' 

Imphal Head Post Office pursuant to ?nnexure-1 order dated 

26.7.96 zm and to stay/suspend the impugned order as 

contained in 1nnexures-3 and 4 dated 21.8.96 and 26.8.96. The 

applicant states that he has not handed over charge to any 

one nor the respondent No. 4 has taken over charge from 

her. 

10. 

The applica tion is filed thoui Advocate. 

11. pARTLCuLAIS OF THE I.P.O.j 

I.P.O. No• 	 33 L-St 

Date 
	 3 

Payable at 
	: Guwahat±. 

12. LIST OF ENCLOSURES : 

As stated in the Index. 

Verification..... 
0 
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VERIFICATION 

IL, anti. ThIL Shyama Devi, Asstt. Postnaster, Imphal 

}ad Post Office, Imphal, Menipur, aged about 46 years, dD 

hereby szlemnly affirm and verify that the statn&ats made 

in the acmpanying application in paragraphs 1 to 4 and & 

6 to 12 are true to my )cnowledge, those made in paragraph 5 

are true to my legal advice and I have not suppressed any 

material facts. 

kid I sign this verification on this the 31st 

day of October 1996 t Guwahati. 

. 

o, 



-í (J. • D tta) 
updto of rost offices 

Manipur,Irnphal..795001. 

Li 

I. 

Depaxtujent of Posttlndja. 
OfLtoe of the Director Postal. sszvioesuManipur,xmphaj, V 

795001, 

Memo no. Bm.32/Rotation Trans £er/pt. tv* rated at Xrnphal 0  
the 26,07. 9 96. 

Th ollowLnq orders are iSSUed in the intreet of 
aecviceto have iwrnedjate effect. 

mtt. Th. hyema ))evj, en.tor'u.mot xsc P.lt./Imphai H.o e  is hereby poate6 as Asttt, Po3tmastor.XrphaI H.O. £IgaJ.nst 
Md. Abdul Manab Sheikh, APZt(Parcej) ,Iinphd tjou,, 

2, 	Md. Abdul Manab 3heikh, .iU (Parcel) who JM jur4çr to the said Smti. t'h.. Shyarna Devi will on joining of €i., 	Th. • 

hyauta Dcvi as Acstt, Vostrn3ter at Xmphal ft.Q. shall tiork as P.A.,Imphal H.O. 

Formal charge repor-t3 shrnthl c exchangd 1  and Copies 
should b3 fort.-arded to all concerae 	 - 

(i.. Dutt1a) 
Supdt. of Post of fioes' 

1 anipur,Imph1..795001. 

Cyto:iu. • 	
16 CtO PGtast ,Irh1 !f.O, fl is  

requested to rrtate thctaff of 1inpI- al 8.0, 
from one branch to other' at rejular i.r.terva3,a 

as instructed by the undersigned personally so - 
that to avoid,1raud es hecau.e it wap observed 
thA mot' of the f ficialg are working in a, single 
branch for very long tune. This exercise 'Thould 
bo complctd before 15.0O.C. 

• 	 2. The Dh(P) Calóutta through the Postmaster,Impha1 HO 
3.s4 The of fLc!iala concrnod. 

• 	 5-6. The p.s. of the officj.a13, 

A 

a 



I 

.*. 

Ilk 

	

(" 

DEP11RTMENT OF POSTS INDI4. 
OFFICE OF THE DIRECTOR PO5T.!L SRVICE5-NNIPUR:1MPH 

795001. 

No. 	B6/G.L./P.d/C0r.  Dated at Imphal, 	the 24.0994 

T0 
 The Postmaster, 	Imphal H.O. 

 The aSPOs, 	1st. sub_Dijisjun,Impt1sl* 

 All the sDIs 	in Ilanipur 	irluding 

C.I. 'nd 	ips(P11I), 	I1Pph 1 . 

 All the SPIls 	in 	(1anirL:' 

. The Est 	Branch, 	Divis.- 	office. 

Issue of 	Grad:tion List 	I' 	pect 
including 	ccuntaflt/ of P.. - ca±0 

•ssist5nt 	ccuuntants a 	on U1.O7.1994. j  

The Gradation L.st in respect of the P.i. - cadre 

including ccountant/SStt• accountants corrected U2tU 

01607.1994 is forwarded herewith for wide circulation amongst 
the staffs working in your offic3/UnitSe 

, objectionS as regards to the date of birth, d3te 
of, entry and any other particulars found mistake in the List 
shbuld promptly be reported with documentary evidence within 
30.(thirty) days from the date of its issue for necessary 
corrctioflS else the list will tg' taken as genuine and 

correct. 	 / 

Enclosures:— As stated above. 	 - 

Supdt. of 'Post 0ffices 
Planipur, Imphal-7950(1 l. 
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DEPTT. OF POSTS 
0/0 THE DIRECTOR POSTfL SERVICES 
MANIPUR DiVisioN, IMPHAL - 795001 

S 

No.832/General Transfer 	
dated at Imphal the 2lth Aug 1996. 

The following transfer nd Posting ordrs are issued to have Immediate effect in the interest of servjc. 

1. Shr'j S. Kalacharid Singh SPM MantrjpLlkhri 90 is posted as 
APM Inpha1 HO y-ce Smt. Th. Shyama Devi transferred 

2.Smt. , )rh. 
Shyama Devi officiating AF'M Imphal HO is posted 

'as 5PM Mantripukhrj SO vice Shrj S. Kalachand Sirgh. She will be relieved on office arr'angement Immediately. 

Necessary charge repor'ts may be sent to all concerned. 

(R. K. B ] StAJANATH SI NGH) 
Sr. SL'pdt. of Post offi ces  

Manipur Division, Imphal -795001 
Copy to:- 

1. The Postmaster', Imphal HO. 
2.-SPM t1antripLUtl,.i SO. 

Officials concerned. 
5-6. P/F. 

7-6. 0/C and spare. 

DISWHSIGH) 
Sr. Supdt. of Post Offices 

Manipur Diviion,Impha1_795001 
I 

7 	1 
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cOPY OP ORDER 

DATED 26.8.96 

NN EXU RE-.4 

 

In pursuCe of Sri Supdt. of POE, Maniput th., 

Imphal Memo No. B..32/Genera1 dated 21.8.96, and as per 

direction by Sr. S.Posts this day Smti. Ph. Shyama Devi 

APM Parcel is ordered to h&id over charge this afternoon 

to Md. Manab Sheik P.A. Md•  Manab Sheik will take the 

charge of APM Parcel today and otk till resumption 

of Shri S. Kalachand Singh. 

SW- A. R. Sil 

P0 stmastet 
Imp hal- 795001. 

S 

. 

b 



DEpIT: Y OF 7)31 
Cf; of t'e Cic.f PostSter General. N.E.1C12, Shilong ;n  

o. 'tn f c,'14-J./9 	 shU n ,th 	14-1-19' 6 

A. 	
The fol!.owinc 0f'fjcialS are promoted to the c?rdO 

sii under B.C.R.Scheme in the scale of 1600_50_23P0 El)-
60-2660/- and a11otd to their res9ective dIVISI 'ns. The pri-
motion will be. affectiVe from 

the dates mentioned hereinuflder 

1 	 ARUN1G1 	P1I-SH 

I 	 " 	 DateS  f 	Division.tP which 

	

effect. 	alloted,., 

1. 	Santosh BhattchOr.1ee 	
J-196 	A.P.DIvi.SiOn' 

AGARTALA DD/II  

	

1 3ri Jaca6andra Rudra2aul * 1-1-96 	
Aartala division 

2. 	Haradhan Paul 	: 	1-7-96 	-do- 

3. 	Ch.Banik 	 1-7-96 	-d-. 

4, :i 	Pradip Chakrabor 	 1-7-96 	-do- 

5. 	Khirde ç,Bhattacherjee 	
1-7-96-do- 

6. SrnU Saru Brdhan 	 1-7-96 

7 Sri Sukha n. Ilcy 	 17L96 	-do- 	. 
1-7-96 

8. 	Rabindra Sutradhar (so)- 	 .- do-. 

a 'Hare rishan Das (SC( 	4-796 	-do- 

G1!cJyA pIV1.1QtL 

1. Sri SaendraNath Sara 	1-1-96 	 Jay Dvn 

2 ' 	Kriesh Rn. Chara 	1-7-96 	i-do- 

3. 	DilipK.Datta. 	 1-7-96 	-do- 

4. mti•Jharna Endow 	' 	1.-7--96 	-do- 

5. 	EWlikin Dohling 	 1-7-96 	-do 

6. Sri Bireswar Senqupta 	. 1-7- 96 	-do' 

7. Smti Gauri Bhattacher,ee 	1-7-96 	
.do-.' " 

•8, 11 	Sabita Dtt 	 1-7-96 	:' do 
Sri TwenlySon lZharkoncOr(ST) 	1-7-96 	-do- 

Smti'Minotl .Das (Sc) •, 	1-7-96 	-do- 

• 	 i EHAANAGR DIVXSIC 

1. SrI Srya7&than.DaS (Sc) 	1-7-96 	
'harmaa9ar Dvn 

1I•rj Dobendr Ch.Rcy 	 1-7-96 	AQartala Dvn 

The casa% of Man,ur division could not be pr,CQ&$Qd 	_- 
as the SSPOs Iniphal failed to send C.R. filQs41 
licible officials .des2ite repeated reminders. 

The premotion will be effective on joining .  of the 

off icils. 



. 

,- 

-" 

he officialS acinst whom 	I Lnary action 5.s pen- 

1ii shi he re rnrted to irc1eThfiCe before ma'dn offer, 

'if promitin 

The oficial$.may exe'ciSe eption fir choosing date 
fixation o pay .n pnotidn wi.tiin one month of oinflg, 

'undar the pro.visionof.F 22 ' 

The Divisi nal shall jmed1atel'f issue post1flflOrer 
for the officials al.oted acanst HSII/LSG or arr thcr 
Su:ervisôr pbsts' Qs'as S.?.M. if ac nt wMch are to be 

ui,.raded on their actual jin iiig..The Divison3l heads shall 

SOr that t31.*ct the'fect 'if re'uSal t accept 'promotion is 

otCdifl Service and 
fact is reorted to CirciG office. 

11 	';. • ( p.: 	Nj taumdar ) 
'sst1. postriasterGnea1()' 

	

• 	NE.Circle, Shil1.on9-793 001.' 
. 	 . 	 . 	 .•. 	 •, 

Co'y  

All D.P.S, in N.E.ClrCle, 	 I  

SSPOS/  

The SPOs Dharmana3r/rUfl hal Praéh and 
Meghalayafl 5  

The Sudt PSD O  Silchar-'  

1h'r p; .hilb ong  GPO 
46 

. 	Al. 	postrn:sterS 	 ., . 	 ' 	• 	

:; . 

7. 	
0 	fjcil5 concerned. 	 •' 

P.'Fs of officials 	•- 	 • 	

1I• 

The A D (stt) C.O, ShiUon. 	
I 

13. 	The D.A (2YCa1cUtta.' 	 ' 	
;• .' 

I 	
,r' 

ill 	SpZeS 	. 

• for Chief ?ostaster .Génra1;,1' 
N.E.CirCi., 

 
3)il)'.onc793 0J1. 

	

ç:..A 	 , 
t. 	 .(f• 	:.: 

• 	 • • 	 i 	 , 	 . 	 ••••• *_) .. ...0 	 •• 	 • 

0 	 • 	 0 	 ' 	 ' 	 • ' 

0 ' 	 •" 	

, 	

0 

	

.1-'; 	'' 	 1' 	• 	
• 0 



I 	' 
• 	

V 

• 	 , 	 - 	

-. V. 	 T, 	•: 	 V 	 * 

The Sr, Supit. of pt offices  
— 	)anipur $ rfri* 1. 79Ol. 

V 	 (trouh Ptr t.r,IrnThel 1l,, 	0) 

3ubs.' ileal ijest fnr OtflO11fttiofl of 	dr of 
rnstr to 4ntr.iukthri. 

V 	 •.' 	 •• 

R*s 	Sir, 

With due rPpoat vil hU!lb)a 
8Ub15OP I beg to stiRto that  tho afore..
gsid a,1er of trnnf.r i,ued 'vida yur 

V 	t;rt ar.%F o.3.3,2/QerMu'?. Trn!dr 
Dt(j.2i.O8.' 	has t Via caLet st1 no 
and at the %? 	time tiM ersete1 a oolurintty 
xa my ineti* lit • in thIs a ormee tion, 

I repefrtfu]11 b tn lay the foi]oiiing fw 
ijuag for you ktii e 	iIt1 	trI 
dlimte crder to sava mi tit the poi.at of uttur 

• •' 	 ruin ati4 dttra,. 

1. That Sir, I an ths hn4 of fn1 ly 
V. 	 •• 	 oonaiting of ny nmr]y,ed 

	

V 	 • 	 • 

 

father a 	r 

• 	 V 	
24 • That rw ne1 fth.z' wvA par 

in 	,nd siriap,t'i 	1, or- 
• 	

V 	 pistely bt.r4Son awl cn not i* 

	

V 	 • 	, 	 8hif't, J at his precint crit1el 
V . 	 V  

V 	 Th,t ny ihr i r.- '1 1rtg in Cla..X 
sn1 for her betr t1y 2 havip tn 

• V 	
. 	 ilp of priv ate totm4 nftor prai!tetUt 

øndeaicr. The 	teriticn of 

	

V 	 V 	 •V 	 V -. 	 trn'f.r will. 	ng 	4TiU! bott2n 
in her %tu.dy and fir tht her 111, riy \V 

V 	 . 	 be 

V 	
V 	 V  4 	Th,t, 1 r3r hd ino inhr r.cr 

V 	 V 

• 	 bo7nn1 ,urery n1 ior ti't 1 opn 
• 	 nt t k$ riiy 	sr t of hi;r: rtCU d our nay 

V 
• 	ire]uir'g Jourtl9y c) ,.j tic 1haw/tto *tc., 

V 	 5, 	That S fr, I pm the. qfljç"  P101t
• 	V 

in W'nirr tiVji')fl 	it 	ry 
V 	 .-Pronoton ir h&..1) .itre, 	(inl,y 

• 	V 	 yni.orit, 	thon qpc 
V 	V 	 hd posted mo 	 rrc1 3r'noh) 

• 	V 	• 
 

pEpinst the 0 l3r VePnO7 uhr• L 
V 	 1,i oini t oniy on 	. t • lNow, my V 	V 

• 	•. 	V 	 . 	tre!r,fr 	 within 

	

• 	 • 	 hr 	rourit sarlovR htir'1iI,tirfl, 

	

V 	V 	• 	V 	 has ertc 	 V 

rithr thG &bOVb fvts nn.S dr 

V 	 . 	anast4 r1uet to 	L9taJ jr good 

	

• V\ 	
V 	'4hes and eEnes 1J tho, orer cf tr'fr moo thnt 

	

V 	
3• ray disaherge y ciUtiU5 in,iYIurte4iT nci 

4 	 tity the uthcrt 	with ny !mrb.LA !orViCo. 

	

- 	 V 	 Lr 	ft4trtfuliy, 
• 	 - 

 

Datio 	1riphl 	 c C' 
the 22. 8. ffi • 

V 	
V 	 V 	 (Th eThynti :)evi ) 



..an a6avaneo cop .0*.' 
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4 	
• 

:  

7, 

• , •t' 	1 

*.'•2I.4 ,- 

- 

2. 

--.• 	4. 

I 	4. 

2 	 4 

/9 cv çv >ô 	- 7 

• 	 hri £ 
Ch ief ter_Gnrft1, 

C 1reLe,h11'on7pn1 

• 	 Unu, haressr,ent by w.V or 
, itentionsj tr*ifr frori 

2 nph 3. Hi'i4 ca, t of fj,,. by 
the Sr 'uplt of Thri 
a. :ç iii, 	rth 	

• 

HuribLle retua,t for irr,ljto 
ifltsrvntjr,n rind nee' pry i'itinn 
o ywotaet th lifo r4 to ,v* 

froci the •iutehag of 
intint1oi,j mnti pr u1.i.j MUon 
of the OfOre!%aldl z,ffier •  

hon 1 ble ir, 
1,  

as 	
r4speatfIjy, be to sty 

foi)o 	; 

1. 	 That, 3 •nter4 in tho roct1 f3pwtrent in the 7 6 i i 1r,a than 
I hav been ilohr1nr ry flutloq 'ith fu1 
eo-opirntjon 0' the hih.r uthoritje5, 

intlr. ; 	Morvice 1 1yg trial t 
please. th higher iutharitS.s ca *11 rs to, the public with 	hribJ 	n4 sine.r. service, 

/ 2 

/ 

I 	 'I' 

'I 

a- 

c-v 

	

4 	•22.. 

	

• . 	:4 
• 1 	- 

*. 

•41 4 

... 

• 	2., 

tJq .4- .-.• 

20 	 That 31r, nowl hnvo aorr1,Qd 
•26 YG*r9 d service flfltl I 	'tue f' prort1on ii 	G..fl anrc under U 	o.rw.so1nj. 

soniørity And ur)st ted trrnsp.r.nt e*ro,r at 
i'*rviee, th - then 	t2n:1t. of C'i, hr•1 J.', 	tt orier.4 r to join as r;11(prj 	'rh) ;t • 	 ip 1 'I 0. ire 1 hoi joins I bn ly on 2. 8 	, ea ins t the a er tine ens y, J n this c Oflflt' t ion, it ay be flentiOnee that onu r!or. pi in 
supervts(ry er!re is J.yi --. vnt in the !gn. 
Wp,neh qnj being rienn,j by the fer j'nior'otfiein1 than 

• 	 3.That 'lit, uhlle I ws terforr. ing r iuti,5 '.s(r.ro.j flrneh) rast 
sntisfeetot,jj ,  sullenly I r.eeive4 mn or*r typed anj signed by the 	vile hi "irio • ho. J).32/Generaj. 'frrnsfer Itirl. 21.0.6 •  
trsnsf.rrjn re toP4nntrirkh.xI11b not 
without any erus of trsf.r. 

4 	• 	S 

• 	7' 

4,, --' 	 Thit 11', 	ntr I nulthri sub-. 
iost arfice is s ioub3 hr,n4.,i offici 'n 
$itutd in &n ioint04 ø')Tnx cC Enrt' that, is neit - .r Arg,  poiioe 5tnt1ri ne.' eort of suurity err rierunt 5  The r, o' 
in thnt otfi had niajy t*Ing & by a .ldjr sterf l  ani posting noth' 
(tyselfl As the In..'chrge of the 
aixeys urisafe to t1le Li to or t' 
El3 eli as the (ovt, roperty, 
had al.res4y talcan opprtuniti' 



4 

'I 

- 2.. 

flSg sni flurbr of ti,ies gun...point robbery 
ha4 tPian p1e* in thet ctf.Ioo involving L)-s-S of Gcvt *  cash oinj pronertj. 

5. 	Tht3 ir ,te,  i!e the bove 
offieiel hinnee Imd usitm,j1jt for 

* o,rn official Ji* 	have oerta In o,tje jrobler4 snd i4th th,e probisr L irlreiintaly 
a hurb1 P'nphjqtj 	to th 	tcrji Sr, Supt. of post otf15 4nd rvuet1 h1' 

in person tA corniler the lpg, 
and justfuj, to riot he nc of ut1oe, an'j to save 1r OM Unuo 	 Jfter knowing my genuine iffj 	ie the S'C5 tisurej o COflSi4ering rV •Re 	to enc1 tha orier of the bov unjust tran(erg But pninful to mortlon that the obove O1,,fj,*,jr a cull rot nsiintain hi, ottiejnj. nnl erson1 4cru by keeping 

 h141 nro-l " fv 	j-rincip]e mnj sket th 	otri 	r/3riph.j i. 	to r ite ye ne fr czi I r'p. I 
 

'6. 

 

That sir, " e senior in4 f4thtul Offiinj 1 w ri Owservirg A kinj reply fr, the  bout ny huribi rep 	ntt1 	it •  hut 1 w 	kept In :i,rk i3ni Intent lona fly I wi foreafully got re1ivej b 1 	 y the rot"ptgr rp1 H.O. by i'iply oljtlnIn r si;'nature in the order bk, Iffere i hVVQ been openly djrivofrrr, thg rirht of !ptur] Jutj, £or not Setting a s :ply to ny 
SUb1itt4 t 	 both throurh 	t. raster,1rt1 	'n1 to hlni In person hg1L1htjng the rrowilin rpeeujr, 
I ffIcUltles b'il fro b leng JutiIying e f~ neells-tion of the crder of trnns fer P. photo copy of the reprrjtat1on dtrj. 	 is one lO5d. 

7. 	 That sir, 	fro, th rhov It ny kindly be ieen thnt ny tr,n,ter was neither a rmtIna tr sfr nr'r tenure 
', the, '4er of trhrsfer •a only r-int for a Is 	 i o: Icr to throw 'i out fron I rph p I ii.ç, 	e'u, hnr,rnt • 	 rt3ntJ. anIey rne1 to 

prob1n5 cothe •.zoL Cf ry f1ly •  ]t i f Ur tiler najr,fu 1 to 	2 	tnt a far jinI 	Sc •' 	 ti 	cirrge of '" frori ne derrivjng ry 1Itj 	right of seniroty. 

3. 	 ihAt ir, in this 
COflfl'Ct1Ofl,I ricy be pvrt d to 	jrt out thpt In ]nhrt1 r1e,j post offj0 s  t rrt 	wo) 101t9 Ip) survjs cry an dre Pre lying vqcant n1 both posts Srfj FlAnnott by junior ost offe1als 

Cont 1. :73. 



r 

• 	 /4'. 

• -.• •. /1 

•, / I 
• 	;; / 
4ø .  

•• , 	

•/ 

a 

•. 

'That sir, I may mlso be perydttel  
to rontion here thnt a ]'rge nurber of 
official, both in clerical as we1i 
supervisory cadre are working for ore th,rz 
4seades and in such circuratjrne•q ry iolted 
transfer under eooe1 eons pir ey has turnisheci 
cy Inage rind hP3 ertse4 hu114atin mnongst 
the junior staff. Now, 2 pm ,  very much 
nenta)2y shcked, dspre,eo4 an4 iu* t0 that 
1 ai sutfSing from hyp.r-t ,rnioi). 

Under the above tiot 	n4 oireun,t.. 
.oes it may kinily be soen that the above 

su}en piece 	a1 transfer is neither 
tho.routins transfer nor tenjr. transfer In 
the interet of service but 1* it is issued 
4th biased çr.judjeej ani MNIAf led int,%io 

• only to hero me by abusing official posr 
and dght by, a senior officer Ilk. I i rc),$, 
Un iâr whom 3 z'.rin as a humble sarvant 
Bein 	self a 1,crn a 3L wakor P.etlon of the 
3oeisty have no erg* ani rlht to onpo'e 
errthing to the higtier authoritie, like !IPQ 
and as such I need your jrrvijnta interyon.. 
tion to enquire the Whole •plsoe nni ceuse 
to eec 1 the unjus tfu 1 or jer of tr,nsfer 

:-st the enj of Justice. 

II 

- 	 a Yours fsithtuUj, 

" dated at lipha 1,  
the 27.04 1 96. 	(Th. Thyene Devi ) 

Perc.]/Imp'isl W'. 

• 	• • 	 ¶ 

• 	t " ' •,' 	 ti• 	i. 

• 	- - p 

NOW at 2ctal Colmy, 
1- pha]-.7P5Q01. 

Copy to S. 

1. 	!r1 I, Zadeng, C.:y'c • , N. 	Circle, 
3hil1ong for inforrit1on and neoos'ary 

• 	Inriiate ,etion. 

-5r1 1LX.B. 3 ingh, r, qup4t a  of Rt 
offiees,i"phal icr his kini infrrration 
ani re..9 eiis1eratj ii for earlceilnticn 
of orcer ac transfer. i.ne . 3 nm be 

• 	rid.n e to h per-tens Ion incra'ied ue 
• 	to rcntti sho3 k and depression i an 

not in nitlon to tvrf rrvi TV 4ut1* 
• 	end need enp1t• rfct for restoration 

nornaiy of r health. 
• 	S,.1 

 
and t.C, ftre torward,i t.irouh 

Troper •hanrwl, 

Contl.P/4... 

.••_ 
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• • 	•, 

I 	 • 

- 

4 

, •••-s. • 

1, 

I. 

V.* 	r. 	•  

?z,c 

	

3. 	5ri. ahnttaehRrji,e, Ciro]m oeretsry, 
hi11ong tcx' hi 

kind intornUon '4th rerueqt to klndl.y 
tako up the is,uo 4th erq)e '3n4 rireeto.. 

• 	 ,r&t* ievel so thait 3uh int,ntion1 
• harnsq mnt Is not inn 	to  a junior 

tieta1 1iIa n, 

	

4, 	9r1 Kh. 1bobl 1.9ingh p  Div.Ionq1 
A,p,p,r;u. C1Fss411,1riph1 

for intorrntlon Pnd neeu,ry iet1on. 

• 1 AA2 

(Vi. 'Thygrm )av1 
A't'(FnrQo1 Urneh)1rnphn1 

11,0, .75)1, 

. •• S 

S 

S 

0 



4 

C, 

 

c-
v 

S. 

TO 
(1) Th Lcecrtary,  

ztrnMt of 
fliitt 01 Counic*Lt,fi. 
vt. O .(ktia 

l:A. 

( 2)  4r • L • 
Ct4 1ot 1otr Gntral 
N.. C1CL, 

LL01 _ 3 001. 

r. r,  f,, O PUWanath singhp 
6ro Supdtf, of Pøii t QUic, 
tinr riviion 
IMINiAL _ 793 001. 

(4) kro 	Ui. 
'ot i*2tr, 

XMPHAL - 71$ 001. 

 

Sir, 

Unor instruction from ny c1ir*t i,mtjL o  th. Lhyayoa 

A6tt. Pvt atr 0  Z'phi1 z.O.. 4nptir, 	irby 

give you nOUc t,-j.-tho following z 

That my cl.Lent is a rient of Liurhal rown an 

Mr. T?.K, Disviamatj ) Eiflh,, ttior Supdto 	at Oi 

4tur 1L4ion, lMrW to jminq4 in hii pt o r1y on 

ri<nt og Lm41 	wn. 

20 	
t

That my c.Lint on 	 ja ̂1  rloO only on 

p 2. 

.1 

0 

S 



; 
V 

2. 

tr 
	2.o.a6 	Jtt. Post Racter ( *rce1) at Zpha1 ii. ,10 an' 

r. £ih join & ro ciat. oL PczX Oice onZy n 	
I! 

3. 	That an 21.806 

an orr t)3 m 

hlmzalf vio hi i1eno NO* 

transtarring my ciitmtt to 

my c1itft 	acd to rictive 

by the Spre 3upclto of fot G1L1ce 

3eai,rd ir*rvr Onted 21 . .)6 

tatripikhU ubrot Oico ithich 

It 

Is Ituated in ort intri1or place trom lophati anti rerrnrtt 

afl-acted area. PXWioU3ly or. 8everal oceaskrw. Grwte pro 

prUE LC1W( ah 04e tvere looted Lrom that attico on 

rxfl. 

* 	Thgtt, prA 	£i th3 impU'flIP(} rr io mallclomoo 

viiiUve and has  baer tz in coioutalo txercL6i of  

1:•e* Vo btaatiate the 4&bovo q  it ay be tte' that my 

c1itt has been *&e to 	 charge to a jAni"r most 

eZrk, which Is 	 er ot in orvice Jurispruclen000,  

CapIez of orderb aro enclosed hrm.tt as  

Aru.e .A& Be 
S 

S. 

 

That now, the said iatriputhui :ubPt&t r•Uct 
	 N 

will hve to be rtin by bio lacy otticials IrvclV,ir xy Lnt 

Is r.1VA*Ud itl&  a Tarrorl&t a.Uectkie eze. It *ay be 
	/ 

cJ a& to wt itind 	irtt of rvic La involw-'Ai 

in such lii,uc aLi3 v1-nd1 ,zriva tratisf 'r wrilch Vt paacrml 

tut 	 the pubLic int'rest svkv ts,it losa on .ovt. 

propev-Ua. 
S 

6. 	tht MW my cUnt terC iI itt ttm ¶oti 

ivice In the Cadra ft ?j AcA in 	 Y7 -O and  

C)nt:... p . 



2 

1+' 	 A 

h4 conpleted 26 yesrc o& tino csxr of erv.Lce. 

0 
	

Un3rth prevailing rule of 	t1 Tattnt 

my ciie4t jpt pciotic. in tha Is.?.Cwlra on c1*tirt 

of 26 years ot transparent service arô by virLi* of tuttority, 

shw Is. rv eior &tIbt L.S. LiiaL ir. a%tpw Pootal 

EivLLoa awaititç for promotion in 	 wcr 

ic but arbitrri1y a Juritor t her ta bon allowed to 

ekL$cite aQaint uporvtsory 	 in arcU 

'PaqlatmtIon tranchcia t Liphai Uead Post OLii€ fr a 

trne ipresinç the leUiat caitny clitnt. 

That my cjint has UicAont tt r---ason to beliovip  

that tha impQçe4 or%er of transr is n4thr rutine nor 

tonre ihtth bae violated trio general .  rlen ad princl-jAez  

of tnw4for'aa vany other,  o ictalc k)avtt t4tan serving at 

Xtpha 54.0. Lor moro than a dcc< 	tt at Lollowin ny 

ri.giô prin,iplec of triLet. 

S 

You may vry well unertant aLit t 	otivci 

oach pe and chose tranar victiiiiiç 

honeat aM. ef çiont løy aicial. 

Tt My c1int id the only eur.Lng mthr in tho 

t4l. ter dazhter ic rin in cla. X aL iphal anI 

tmr ae4 gaarar liv.badrlddon Girc, L.)U dutN to paraly4ise 

uruier o eircamstancev,, her father cr h, rhUt to any 

othur ,  place at this critical juntu. 

90 	 Tt beinj arieved by the trenLcir order. Itly 

rtcrred a r 	&ontaUo on 2 . ., but o 

II 

- 	reon5e has. beort 4rôe to the reprezemtation# RA.edleas to 

... p 4. 



4 

• gay that :y client 1ats got a right 	cniettiMfl. m, rG 

ao  wn it ia sijeW, that the orev of tranager is (ot 

torwarded on 	 it is n1*f.c'e. 

Zn tb prtd.es Qf ,,)rft4, aLc4  I On krbit aL my afors.  

sd ciiant make a dawand, that tier trr orOr bcw can. 

coe in Conoldexatlon of hr teprea tation dated I.1 .$ • 

tni the c t-ritions ma in this MTIC.70 '"Ae mov 

within 35days ok.receipt OL the 	 i'ai1ifli tih tiy 

inatruction jet  to take lt,g*i action i n tmie mattaw* In much 

n V4Atity1  you bIUl Le re arvuible for the 	4C 

I hope end. trust that the wui be no OCc$$Ofl 

for litigation aW .tiha grievaWa o t sy client waid be  

rreed. 

Lth rogards 

Yours itthLu11y 

. 

( a K TALUXrAP) 

0 

1' 

S 



o.K. Tott*)4t0  

south Slte!4e 
GUwah&U }ttgh Cugt. 

I. 	 it.., ,l$O 

i• The ecrtery 
AepextaeAt of 1165te 

tryof 	ia 

Dk !hevfis%, Nov Delhi4., 110 001. 

2.r. 1.. Zedr, 
Chief Pontwastor General. 

.brth Z*eten (4xcla, 

44r. R.. Iewritb 
Sr. Spto of post C1fic3[s, 
19tpur ijvjjon, 1be1 795301. 

$r.,.R.tl. 
ttsr. 

irphal fl.0.7Soi. 

SUbI. 	dvocet. tioe.. ce of tutU. Th • 6hyara Devi, 
eitt. Poøtctsr, Zth,l fl.U 0  fbw s 94ei 
4w*t4pukhri 5.0. 	 - 

Addlt'" b  th* ,X*wcgtc AAlft dtd.1G90.06 Lesuod 
by ft in the oatter of  rpolatioue# viciue 4 
etihtt.,ry ovelgr Of ttritrnor josUad by "r. ft.. 
1iew*rn*th Ltnjh • Pir. Supdto of poet fiae, 

vide his 140M • the U 32 Oftefel ?rnntr 
d002100e0 to my aU.t, the sfren.ntian.d 
Stt Th* thy e*e P evi. 

S 

14 =r.%AUUOU*ft of Dy notice 6t. 16090c6 I hereby 
iv• You thtj ttiee insigng the fO&JOWIng &d4LtjjOjjS to my 

ertor 'Uce dtd 16. In 4*r tO PSWOide,you edeuat 
I.. 

an euUiciwt oortunity
. 
 to taeippr-jote motion erd 

• 	iue uLetO ord*r for cancellation of raLt7ciouz 

ai4 	ntjort orex of transfer ic u& vice 

./csnerel 	nsertc.zi,oB. *fi by ilr. R4. 

I 



I 

.4' 

/ 	 cc; 
/ 
I . 

twaneth Sinb Sr. Cupdto of poet OfUcee, ranipur 
/ 

t'ivision • 
3 

That in par64 of my ,mtiier Ueo dtd 

18.90$0 the word interior 0 i,ppeedvcj tt fifth Une 

way bete*d en' itaa w e en8 in th* sixth Une the 

effected t  may be reed e' accosdbl.s 	Similarly 

the NOW " eUncted eppe.rLvg in the third line of 

pere5 eny also .indLy be reed se' eccoe&tbL*'. 

2. 

 

That dspLte * Lapse of ebut e tnth , no 

to VeSCUO ety  ailing cLient hals been prbvedoi 

tdth by the second prty vL*. mre 	 Chief poetuo. 

oti 0n1r44 e&thouçjh the rerjusrt for izaino3tet.6 

• 	itorvention to nuLlity th eftet of ticLoue 

and viei*u,, order of trwwfer waa rnde tud tuLnm4ttc4 

to hti, by vamee  by VPX on 27.8.%* 

tt loy cUett, had rgt v  foE yeers totho 

bc*n arixde hr *ojttiete poeiUon Lr vupozvtry 

Ceder by vidaM  11r4nq and Agnoring her eenLity and 

• noUlecUng her prctte and self m  reoct. 

That ty client, shen reTindd her eetoEity 

eM Cetiofecftoty órvice to the th1 eupdt* of poet 

øtfiø,o, ZupheL.he was ptovidcd e poriticn an tt ett. 

tter(ParoeL) Zcpht1 110 for a dtiLo, so to ery 

lees thwt a ioh end with e view to hutitlioto her 

end to CtUflQ irreperLe deesçe to the fcmily life 

M mAtal pes of OV client, an order of traneez wee 

iw& in well • LUtended, pro. plarvicd ad melnfLO ntar 

sc that qj client Art one hand Wan drieve of her 

legitimate iCICAM to auperviccrp Pont an stio will nt be 



Øb2ItO Mve , outo1 Zihd dICt) her he).th gcounds 

Ptt4ty pob1s, end on the other bend bo 

V*U4 on Msave end pernet gid for bOVLM 

441ne a 2eitiete poaition by virtue of her a*niority 

a aetiafeotcEy e.r4 ce %ih cb she did not C)ais 4th 

utst tci1r5nca 

S. 	That the thitd perty vie. lug. 1R .K. Biawaneth $ 

Singbi er, Ogpfte of poet Offiam lwphg  tud mentioned 

a very 	ue taft in the trriafr order that it wiw  

iuea in the intereet of erdce. Here, it VNq be 

ventLoro4 that if puk4ia seavica is redly sarVed by 

pontirig .y cit, as Sub  postt*.t.r. artripukhri SeQ. 

boi Wt4* ps!"ental the w of such e3iecicy of pubU 

aervice bof;e e mnth of Issuing the preout otter of  

iis poetin; her as Asatts, 'oetzienter(crcet) 

Znpbat HO or what such new acpedisrcy øcso within a 

cbrt while of posttncj her as Mstt.posthOter(Proet) 

• tophat i , then iy client netther had ap let& her 

ture to the poet of satt. Pator, lapW I, uor 

ohs 	a point of evqtaa it 0' rnduthfetratioa 

03 as to 3aUfy her 000tilmonte as )sstt* poot42entE, 

urAgistrablo In the Lnterest of pbtLc rsrvice 

th*t ny client hiu tu.rther raon to beLurie thet 

the s*rssai4 order of ttDrafer wee olour1uL 	out 

t 

tutereet Of G4?ZV.tce peshaps there w&e r* roeeon in the 

• pert ot.puty Xb03 not to ispoo of the repremefttation at 

Ot ey client dtd 22.e996. Rather a cletueiUne inatructicn 

to relieve py dltent from Xhd HO vithut 

and LnLOtnQ her of tho *,p iici, of 

public interaet/ service Lntetest Involved in her 

tranafer frog Zet HO to hantripukhrt 8.0, was ieued 

1 

Ccrntd... .4/' 



to the pcLrty .4 ObOVS by the party )b.3 vip. 

Diewesth inh , Sr. • pdt • of poet Of fice 0  

I 

/ 

V 	That the xen1er of oy cUcntfrorn out Of 

zag HO, where the neither ovote her tenure by 
virto of the feet that the took over ej Stntt. port 

Zriphet 1190 only e Wrtnitfht nip, wir 
bee b 	00JImUcial to  continue admixx in oUioe, has 
cau54 *edoui ieLaot to the minlet: ration r&d 
egbfer ;011CYi WA 01VO p2oc8 the ection of 
$r, JI 	$inØ, 8. Supât. of 'oet QUico, 
Zpha ee totalty prejuicie ,puersive end aLfide 

t tha ettsi,t of Third 1party 	Senior 
Supdto of poot Ofticee • Zplmt to drive my client 
$t out of Zqhe HQ and fzorn superViaory pocjt in the 

nate of jttereet at eervice and bringing on 

Lb , 86 K e3ach and ein* from £antripukhri in her piece 
Uas A04—no but he eeLf ttivnt±on. It may  be  
r*entio' & that the e1c)r4aejd h.ri. S.Kalpch erd 81n 

It*nti4J,y unbaj*ncd and de to that he wae on 

Lcrt leeve for nero than 23/2(on nw half) ycer 

pricr to his POSting at OaftrLpukhA S60. 
Th edd Shri. 8. 1aLdand SLn* 	t1yt hod already 

ive szieten %1rdMtWdLrAq to the eutborltice that 
be ouId not bo ObtQ to take up arty heavy mentaL arid 
physicd worksa 

That the caee if  uy cUorit, being a nezbor of 
w&er ectton of the society celled VoMn ought to 
hi,o been oonderea in the Light of humanity and 

Ving her tranefer order to an  office 

\ I aitueted in art Isolated place where edecivat. 

r. BEtt7 	 are not avai1elO in Iie of 
• 	the proet tate and ertor ettuattone previgunm in 

ar&ipur, end also the poet inci!cta took place in 



.5.. 

/ 	 part 	er. 	 tan into COfl 

in view of that • tt area is tiZOtj*t Accessmado But 
the very h 	' eppgopth has ben'a huatlqd of f and the 

order of transfer has teen i*u in rôet LnhuITj,n and 

• 	 wer. 

	

That tiu thiS dete, the 	trj and perce 
of Imphal H.O ort, bcttnj hea3cjci by the of tciali 

ttst junior to tvJ cUet. T3ut the third prty1 ViE* 
r. 	swiath $LtIh, Sr. Sdt, ofPost CfgSiccs  

phet aftei kn$ng that rty cLtent be come Icrrd 
hor Z 	ie,t 97un for 

Jeatt* st sterpa 	rrerich Ziho ft.O he is 
4tw in a r.fooU oxorctse 	to leg6,1186  hid Allejal  
it Xtry trn.fer by hook and cztk. 

Thus on oU the eye faetr, my cU Grit hee 
every posft,i.e proa f to beLieve tt the or3er of 
tranafac from Zirç!j 8,0 to 	tjj 	ft 

Issued tth metefio intetio t cause her urvive  

bruent ftmtsl egny end to distabil e her 

Thftt Lit, 	RLSM3MIth SLnh • Gr.Supt, oE 
poet Offices1' Xm 	has not inte,tIr  

nally gratcJ th 
of my client which she applied due to the shodc o  mant 
3CpZs4e and e,ny Ci34 upon her by the colourf ul 

	

transfer or3er i$zu.d by the eid lr, 	 ainh, 
eLt.uqhmy 

cUenthg  W3,ted for  1ftVe on medicrA  
smands duly eu ,portj .ty t4e10 cextifio.. 
12, 	That due to rlotfro  grenun and 

of leave, my aUet w'uid not got ronth1y pGWLV. 
eatry r Sept/, 

whichidfl,  causi unt3ue fiteuj,j 

irii deU.r to r 	Ufe of edt aM &&so the hther oi my CLIGnt 40 both 

- 	
ontd 	

I 



a 

I .,  

A 

reui re timeLy MediC4  cir on bvinç beon berán 
ce 8 eto bspertintion,  w the other due to pre)yai 
repecr,jvy Ec, tho ,third petty XM nfl,y. Zir. .&. 
i3iw,th Si%nh, r. Eupdt.of pobtóftLee. Znçi &t 

ba PriT1tXtty Vt-,"nstbla for r.ny Untowrrd evertueLity 
gdth the sgWrOd prty  mm&1y. ?r. i6 e  Zedeiig, ; Ch4.af 

fiti to uee 14e good  
oftc tOeiiy the Odst&VtOult of  hig *ub. 
Qin.te *uthority. 

• 13. 	This notice whLL also give xLee tc ry cLient 

to Clels O)st ot tegel. PC&i.IIC if y initiated due 
• 	 to .Lnictiotz of prUea I to 4 ci4xve on thle svccsto's 

noui* SW W1611 foxr tha pirt of 	ptictjn to b 
fitc3 in th Rcn'bL, c1T or any otht cmpctt 1eaL 

tepndjng upon the eventuaLity, to eube taUte her 

Wit• therefr, I rquet ei 6MAVd yu thet 
th rtaiete, ethitrery and rIa ccZzrfuI or;er of my 

CUeAtS txjnfr £n%31 under oo,k& cnrpirCy blay 

kthOly be eancolled on the bae4ft of fcte and cwtetioro 

Imbattei tefore oncernei tthortUea both in her 

Pe8Ontatio1dtd.27.t.g5 and rty eIet ncttc 

td. 16.9.96 e.tongwith thtt pieone one. This ty ee 

be dono i4thtrt 15( riEt:0n)8aye of rcceipt of thiø presnt 

. VaSlur to ttke appropriate ac*iori vbaU 

invite 1e1 action x Wgch eru all Qther 

thr of you nil it1 both sievorelly gy1e, jointLW be 

7/il. 
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H 

htpci 	tEUt tat$iiZ1l} 	there wcuId be no 

r leugation e.d the gdevaric.s of my c.Uemt 

e reeed 4th b 	LtLon eppreach aed itth 

eVo2tQ* jp5Uce. 
..4• 	I .  

- 

: 	 ct*ra gaithiully .  

'(H 

3 
Mvocsta. 

. 

H'. 


